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BEFORE THE NATIONAL GREEN TRIBUNAL

SOI.ITHERN ZON E. CH ENNAI

ORIGINAI- APPLICATION NO.7,l OF 2021 (SZ)

IN THE MATTER OF:

K. SARAVANAN ...APPLICANT

VERSES

THE UNION OF INDIA ....RESPONDENT

MEMO FILED ON BEHALF OF THE RESPONDENT

It is respectfu llv submitted as follows:

l. The Ministry of Environment, Forests & Climate Change (MoEF&CC)

submits that the above OA No 74 ol 2021 was filed alleging that the

Otfice Memorandum dated I l.l 1.2020 bearing No. F. No J

l3}l2l8l2}O9-lA. Il (T) issued by the MoF.F&CC is unscientitlc and it is

contlary to the rnandate o1- the EIA Notiflcation. 1006 which requires that

the environmental itrpact of a proposed activity be studied, assessed and

cleared by a competent authority. The applicant had prayed to quash the

Ot1-rce Memorandyrn dated I I .l I .2020.n
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2. This Hon'ble Tribunal vide i,terim order dated 24.0s.2023 has directed

the MoEF&cc ro revisit the office rVtemorandum dated lr.rr.202o

regarding 'Amendme.t in Environmental clearance for change in coal

source by Thermal power plants' by the Experl Appraisal Committee.

3' Accordingly, the matter was referred to the Expert Appraisal committee

(Thermal Power Projects) for further examination of the issues. The

representatives from central Electricity Authority (cEA), central

Pollution control Board (cpCB), centrar Institute for Mining and Fuer

Research (CIMFR), National Environrnental Engineering Research

Institute (NEERI), Hazardous Substance Management (HSM) Division of

MOEF&CC, Conrrol of pollution (Cp) Division of MOEF&CC & NTPC

were also consulted in the matter. Thereafter, the EAC held detailed

deliberations on rhe marter in its meetings held on 1g.06.2023,

01.08.2023, 16.08.2023, 27.08.202-7 and 04.09.2023 and only after

a thorough examination of the information received on certain aspects

from the cEA and the tindings/analysis report of the sub -committee, the

EAC finalized its recommendations.

4. That in view of the above, the MoEF&CC has accepted the

recommendation of the EAC.
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5. It is necessary to note that the EAC Report has recommended changes in

the applicability of O.M. dated I I .l I .2020 whe rcin it has stated that:

The OM is inapplicable if the coal source is being changed fiom

100% imported coal to 10004 dornestic coal.

The OM is inapplicable if the coal source is being changed tiom

100%o domestic coal to 10070 irnported coal

'l'he OM is inapplicable il domestic coal is being blended rn

irnported coal-based power projects beyond I 0%.

The O.M. continues to be applicablt-' il the coal source is being

changed tiom one domestic source to other dornestic source, partial

or full change.

The O.M. continues to be applicable if imporred coal is being

blended in domestic coal-based power projects up to a tnaximurt

of 30Yo.

ftitt:, ". ;! fO
. The O.M. continues to be applicable if dornestic coal is being

:"'
r..-, .. . blended in im

ai\!r ir:).::- b. :. .

ol l0%.

pcihed coal-based power projects up to a maximumri

The EAC Report recornrnends the O.M. dated I I.l 1.2020 continues to be

licable in the atbresaid scenarios which dcrnonstrates that thc said
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0.M under challenge is in line with the EIA Notification. 2006.

6. Since the EAC, as per the EAC Reporl, does not recommend for

withdrawal of the O.M. dated 11.11.2020 rarher, ir has only proposed

certain changes in the applicability of OM dated ll.ll.2O2O.

7' Therefore. in light of the above. the MoEF&cC has decided ro issue an

amendment to the o.M dated I L I I .1020 for. which. it is requested to grant 4

weeks'time.

8. It is most humbly prayed that this Hon'ble Tribunal be pleased to take the

memo on record and dismiss the present application of the applicant,

thus, render j ustice.

Dated at Chennai on this, the 7,h day of November, 2023

For MoEF&CC (Respondent)
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